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‘Beétwesiz

'* R,Venkata Ramaﬁa.

. Applicant

and

1. The Flag Officer, Commanding-in-Chief,
Eastern Naval Command, ,
. Mukhyalaya (for CAPO)
Poorv Nausena Kaman,
Nausena Base, Visakhapatnam.,

2. The Flag Officer, Commanding,

Fleet Office, Eastern Fleet,
' . Visakhapatnam,

- - : . Réspondents; .
For the Zpplicant ':- Mr. N,Rammohar Rao, Advocate

‘For the Regpondents: Mr.N R.Devraj.
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CORAM 5 o : -
’ THE HON'RBLE MR.JUSTICE V. UESLADRI RAO : VICE-CHAITIMAN

THE HON'BLE MR RERANGARAJAN : MaMBE R{ADMN)




DA _799/94. . Dt. of Order:25-1-96.

(Order passed by Hon'ble Shri R.Rangarajan,
Member (A) ).

The apﬁlicant was engaged as a Casfial Labour under Reg-
pondent No.2 from 27-11-92 uith intermitent breaks in between.
He was dis-sngaged from 17-6-94, It is atated for the appli-
cant that Raspondent No.Z bas récommandad to Respondent Na.1r
for continuing him in seryica as a L sual Labour as there is
a nead to sngage Casual Labmur.@@ﬂnueuer by the impugned

b
order dt.31-5-94 (Annexurs A-1§has regretted the propesal and
stated that sanction Por the Casual Labour will be considered

in mid June, 1994, for clearing somé of the likely wild grouwth

by a daily wage person afresh. It is not known uhethsr any

daily wage person was sngaged from mid June, 1994, as stated in

Annexure A-1 letter. -.
“+~~ anplicant was not snga-

ged after his discharge in 1994,

2, This O.,A. is filed for setting asiae the impugned order
dt.31-5-94 holding it as arbitrary, illegal and unjust and
for a consequential direction to the Respondents to continue
the applicant as un-gkilled labourer till such time his ser-

vices are regularised,

3. An interim order dt.27-5=1995 was issued directing ths

: ’
Respecndents”"that if ghy person with less lenqth of casual

service is being engaged, ths applicant alse should be engaged”

4. This is a case where the retrenchment of the applicant

0~ SR
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who is a casual labourer under Respondent No.2 is quéstimﬁed
especially when there is likely heod of ;oma job being etfered

to the applicant as a Caswml Lachr. The Respondent Ne.,l in

his letter dt.31-5~94 had indicated that thera méy be soma work
from mid June, 1994, For‘clearing some aof the wﬁﬂd‘grouth by
engaging daiiy wags person., But in our interim order dt.25-7=-95,
s direction was givento the raspundenfs te re-engage the appli-
' u&Cgfm*j'Q&LﬂWV4*nm: ;
cant if there is werk in preference toLtha less length of service
or freshers from the open market, In our opinion the interim
order itself can be made final as the applicant has to bs engaged

iP there is work in future and the respondents cannot engage

~+har gasual labour who has less langth of casual service and

freshers from the open market.

Se But in order to smphasis the above fact thet=ohoether a
direction to the Respondents to re-engage him in [futlre as per

his turn in preference to freshers and Casual Labpurers uith

less length of service is sufficient to meet the ends of jusfice.
The Regpondents should also consider his case for regularisation

in his turn,
B In the result, the following direction is given :=

"The applicant should be considered
for engagement as a Casual Labour in
future if thers is work in'prafarance
to freshers and other Casual Labourers
who had less length of service cumpareJ¥
to the applicant. In any case if the
applicant is going to be engaged now,
Casual Lebourer who are already in
sarvice should nat be retrenched. The

E}/q case of the applicant {grbrlnglng h1m

* s 0 h 4.
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anglemporary Status and regularisation
should be considered as per his turn.”

Te The Original Application is ordered accerdingly.

No cmsts.ﬂ
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(R .RANGARAJAN) (V.NEELADRI RAD)
Membar (A) Vice=Chairman
Dated: 25th January, 1996, dgﬁmﬂy; i W
Dictated in Open Court. e I
Deputy Registrar(J)cC
avl/
To

1. The Flag Officer Commanding-in-Chief,
Eastern Naval Command,
‘Mukhyalaya({for CAPO) Poorve Nausena Kaman,
. Nausena Base, Vigakhapatnam.

2. The Flag Officer, Commanding Fleet Office,
Eastern Fleet, Visakhapatnam,

3. One copy to Mr.N.Rammohan Rao, Advocate, CAT, Hyd,
4. One copy to Mr.N.K.Devraj, Sr.CGSC,CAT,Hyd.

5, One copy to Library, CAT.Hyd.

6. Cne spare copy.

pvm.
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